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H on ' Mr • S . Bi swa s . A .M • 

Sri R.K. Nigam, learned counsel 

for the a pp licant seeks the limited 

r emedy of a direction to the responde nt 

No 2 for d isp osa 1 of the r-etit ion to 

be made in th e l i ght of s ubmissions 

made i11 th e O.A. It has been mentioned 

th at the or der dated 2 7 .4.2000 was not 

made in accordance with chapte r II of 

trans f er a nd posting circular , part 

59-60 and copy of the letter dated 

21.04 . 03 !las annexed to the petition. 

' 

\ 

~ L"-~ It.... '~-
~-e O.A is disp osed of follo-.uin~ 

direction that the respondent No .2 take r-_ 
1.0..u;.~ '-( "-~lh tp, .._ tc-e"-c...'l-

on file a represent at ion l\.on the above 
~ A~~..-... -""~ 

points andl\dispossed of t,Jle same v·ith 
... 

reasoned order be fore r e lieving the 
rt-e A-l- /-1....C...<f.. ----4 ., 'Y' c " r • -:=:;:::» 

applica ntA_ The a pp lication is disposed 

of at admission sta-ge . 

No costs. 
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